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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BEN CH,
NEW DELHI
O.A. NO. 545 OF 2022
IN THE MATTER OF

IN RE: NEWS ITEM PUBLISHED IN THE HINDU DATED
25.07.2022 TITLED “EXPLOSION IN BIHAR ILLEGAL
FIRECRACKER UNIT KILLS FIVE”

COMPIANCE REPORT IN LIGHT OF DIRECTIONS
PASSED IN ORDER DATED 13.09.2022

..................... f o, aged about
Sil..years, posted as CSF €ce) presently at
................. , do hereby solemnly affirm and state on oath as

under follows:

1. ThatI am working on the above-mentioned post and
well conversant with the facts and circumstances of
the case as derived from the official records, I am an
authorized officer and as such I am competent to
swear this counter affidavit on behalf of the

Respondent-State herein.

2. That the instant matter was disposed of vide order
dated 13.09.2022 by which the Hon’ble directed the

Chief Secretary, Bihar to call a meeting with all the
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District Magistrates and other statutory regulators to
brain storm on the issue and issue appropriate
Standard Operating Procedure (SOP) to prevent such
incidents and to ensure that explosives are handled
in accordance with laid down norms and procedure
an no un-authorized manufacturing involving

explosives takes place.

That in view of the direction passed by the Hon'ble

Tribunal, a meeting under the Chairmanship of Chief

Secretary, Bihar, was convened on 21.10.2022 in

which inter-alia it was decided that:

() The sale and storage of the firecracker shall
be done in accordance with the Explosive Act
1884 and the Explosives Rules, 2008:

(i) During festivals temporary license may be
granted for green cracker and Rule 85 and
86 of the Explosives Rules, 2008 shall be
strictly followed;

(iii) The noise standard prescribed under the
Environment (Protection) Act, 1986, for

firecracker must be strictly followed;

A
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(iv) A standard Operating Procedure relating to
manufacture, Sale, Use and Storage of
firecracker was also made in the aforesaid
meeting.

A copy of the letter no. 562, dated
22.10.2022 along with its annexure
including the SOP is annexed and

marked as Annexure-1.

That a copy of the decision taken in the aforesaid
meeting was forwarded to all the District Magistrates
in State of Bihar for its compliance.

That it is humbly stated that since the framing of the
SOP and subs_equent action taken by the District
Administration there has been no incident of
explosion in un-authorized explosives manufacturing
unit.

That it is further stated that the Bihar State Pollution
Control Board, Patna in pursuance of the decision
taken in the 113rd Board Meeting convened on
14.11.2022 and Board’s Notification no. 01, dated

06.01.2023 has brought all permanent store houses

=
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of fireworks under the consent mechanism and thus
all permanent firecracker store houses having
obtained license from Petroleum and Explosive
Safety Organisation (PESO) is required to obtain
Consent-to-Establish (CTE) and Consent-to-Operate
(CTO) from State Board before establishing a
firecracker store house.

That the State Board has issued Notification no. 07,
dated 05.04.2023 under which the storage, sale or
use of fire-cracker generating noise level exceeding
125 dB(A) or 145 dB(C)pk at 4-meter distance from
the point of bursting is prohibited and firecracker
containing barium salts/ lithium/ arsenic/ antimony/
lead/ mercury are also prohibited.

That in view of above stated facts it is humbly
submitted that the order of the Hon’ble Tribunal
dated 13.09.2022 has been complied with.
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Rule 84: Temporary shops for possession and sale of fireworks during festivals.—During festivals, the
District Magistrate may issue temporary licences for possession and sale of fireworks in a temporary
shop subject to the following conditions namely 1—

{1) The fireworks shall be kept in a shed made of non-flammable material, which is closed and secured
50 as to prevent unauthorised persons having access thereto.

(2) The sheds for possession and sale of fireworks shall be at a distance of at least three metres from
each other and fifty metres from any protected work.

{3) The sheds shall not face each other.

(4) No ol burning lamps, gas lamps or naked lights shall be used in the shed or within the safety distance
of the sheds. Electrical lights, if used, shall be fixed to the wall or ceiling and shall not be suspended by
flexible wire. Switches for each shop shall be fixed rigidly to the wall and a master switch shall be
provided for each row of sheds.

{5) Display of fireworks shall not be allowed within fifty metres of any shed.
(6} In one cluster not mare than fifty shops shall be permitted.

85. Special precautions to be observed for fireworks.—(1) Subject to other provisions of this rule
fireworks shall not be placed or kept in a shop window used for display of goods.

(2) Fireworks in the shop shall be kept in a spark proof receptacle, or the original outer packet in which
they were received if that package is effectively sealed and in good order and condition.

(3) A receptacle or package containing fireworks shall be kept in a position away from and clear of shogp
traffic and to be separated from all articles of a flammable or combustible nature.

(4) Where a package containing fireworks is opened for sale, the fireworks shall immediately be placed
in a clean, dust free and spark proof receptacle,

86. Safety distances to be maintained.—

(1) Factory or magazine—The factory licensed for manufacture or magazine licensed for possession, sale
or use of explosives shall maintain safety distance specified in Schedule VIl and condition of licence, as
the case may be.

(2) Store house.—The store house licensed for possession of fireworks or safety fuse shall maintain
safety distance of three metres from protected works and minimum fifteen metres from any such
premises or any other premises used for storage of similar explosives, flammable or hazardous
materials.

{3} Shop.—The shop licensed for storage and sale of small arms nitro-compound, fireworks or safety
fuse shall be at a distance of minimum fifteen metres from any such premises or any other premises
used for storage of similar explosives, flammable or hazardous materials,

avd
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3deiidd - 2
ExpLecIvE RULES 2008
S CeHEDULE - VIT

SPECIFICATIoN — 3 (2P 3)

342 THE GAZ,’:F“T"{‘E OF INDIAEXTRAORDINARY [Pary How8re 333

D, Drying Platform:

The basic consideiions i the cansteucton ! s 0 platform wre o sname i i rewirhs i aie dited

securely by keeping them out of reach ef persons crgaged i uther activitios and 10 prevent any arit, dust or moisture from
comng nto comtactwith the freworks. The drving platform shal! abways be kept dry

The dryimg platfoem shall have o platform of bricks. stone ot conerete with a Boor area of minimum 9 square metres
s amaximum of 15 square metres. The beight of plations shail be 1w 1.5 metres. The bricks and conerete shall conform o
refevant Indian Standard Specifications, The cementmertar shall consist of vt less than one partofcement and three pars
of clean sand. However, drging platform wsed for diying of spurklers nuay have o floor ave on the ground flled with sand
and lined with brigks or a floor area sproad on the ground with stons jelly and cement,

Where any platform is located direatly in ie b of the doot of aay process butlding, u blast will i front of such
doorof the said building shall be provided as perspecification baitached w this schedule, Tn case where diy v phaforms
lie adjacent to cach ather. a blust wall shatl be constructed in the ntervening space at 1 to 2 metres away from any one of
such platforms lying adjacent to each other

I the vase of & fuse cutting-cumedeying platform, sach pluform may be built at s distance of 15 metres from
provess buildings amd shall observe an vuter safery distance of 45 wwtres. Such dry oy pladform shall hove o ~oreenhlust
wall ata wistance of | to 2 metres from the platform, with 4 hesghregual 1o half of the Length of the side mérpendicular to the
sereen wallblast wall. The construction of the sereenblist wall shall be as per speciicution 6 attached to thys sehedule, A
temporary roet may be provided by crecting 4 pillars og peies 1 necessary for protection Trom direct sugihin

E. Transit bullding :

The basic considerations m construction of 2 trmsn buthding are w ensure tha the comdents are kopt out of the
bands of unauthorised persons, 10 maintain ther good condition and 1 reduce risk of fire. Thixcalls tor 4 cotisrction
which will vesstillegal comry as much as possibleand be well ventitated. T
be possible w draw stocks i striet ratation

wpluce of asiorage showld be dry ad o should

The transit building should have walls built of brick, stonc or conerete, Phe bricks und von
relevant Indun Standard Specifications, The coment morrar shall consist of nat fess than ene part of coment and three parts
of elean sands. The mterior of the transi building shall be kept clean and 21l benches, shelves and fittngs shall be so
ronstructed or so hned or covered as to prevent the exposure of any iron or steeland the detachiment of g ny g, jron, steel
or substances shall be in such wanner 25 not 1 come in contaet with the materials stoved and such interior, henches.
shelves and fittngs shall as far as pracucable be kept chearcand free from grit ”

crobe shadd contor o

{at Iushoold have a cement brick wall ol 48 centimetees thick and ROC root ol | Seentimetres tugk

(b1 The transit budlding shall have adequate number of ventitatons s desired by the licensing suwthoritn. The
ventilators shall be provided at the top and the bottat of the walls as suggested by the heensimg suthory,
The ventilutors shall be 22,8 centimietres » 1128 centimerres fitted with suitable frames fimly set wothe walls

or the vuter fave The bars shall be of minunusn 2 38 ST Centimetres 8ot angle-wise with the frame The
mwer vpening shall be protected with wire eavge otminimug 3 mesh per continmetie

1 Lnly one door shall be provided

ki The door shall be made of woot Hited wilh son-ferons fipges

e The door shall apen swrwards

(1 the door faces the deving platform or the door of any vther process bratding, o Blast wall (g o cRlmeles
5

brick cemen or 23 centitnetees ROC) m Gront of doors ol 4 distanee ul 1o 2 metres Thie blast wall shall be
¥ 8.3 metre wider than the door gpening o hoth sides and shall T

ght of » metres

(g} That tansst bunlding may not be provided with lrghting conductor unless otherwise spect
authority

d by the Hevising

2, Magazine for storage of fireworks or safety fuse:

The basic considerauons i construction of g Magaine are o ensure that the contents are keps out of the hands
ol wmnthorsed persons, to mainam tem i good condition and 1o reduce visk of fire. This calls fora construstion high
will resist dlegal enty as wuch us possible and s well ventilated, The Place of a storage should be dry amd it should be
pussible o draw stocks 1 striet rotation,

The mugazive should have walls built of brick, stone o curcree. The bricks and concrete shall confom 1w
relevant tndian Stndard Specificatons. The cement mortar shall vonsist of not less than one part of cement and three parts

AT L
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ot clean sands The mterior of the storchouse shall be kept clean and sl benches
construgted or so lined or coverad as Lo provent the exposure of any won or steel and the detachment of any grit, iron. stee!
or substances in such manter a8 pot 10 come i contact with he materals stored and sueh ierine. benehes. shelves and
titungs shall as far as practivable be kepr clean and frec from grit

shelves and Atiings shall be so

a  The magazine shall have adeguste number of venzilators us desired by the lisensing authosiny The ventilators
shall be provided at the top and the bottom of the wails as suggesied by the hicensmg authorits The
ventilators shall be 22,5 centimetres x 11,28 centimetres fitted with suitable frames firmly set m the walls on
the outer face. The bars shall be of minimum 2.35 square centimetres set angle-wise with the frame The
inner opening shall be protected with wire gauge of minimum ¥ mesh per contimetres.

b The magazine shall have 2 minimum 12 pm red ling painted on the interior walls at a heigdy 3 metres from the
floor fevel. Thes fine indicates maximmum height o which explosives may be sacked  The g way space of
minimum 30 centimetres shall be provided around the usable poriion of the walls o provide air cireulation,
In wddition sulficient space shall be provided for passage between the stucks of packages of reguired by the
licensing authority. The licensing aathority may specify lower stacking hewght if deemed necessary

¢ The magazine shiall have sutficient number of wooden windows for proper lighting made The windows
shall open outwards.

4o The magazine shall bave external doors that opens outwards and when closed it tightls o be construcied
sf woed with or witheut lining of steel plate.

¢ { e tnagazime shell bave smooth, sone or coment Hoonng,

£ Theroof of the magazine may be madeof G L sheet or A CL sheet

g The magazne shall have a floor srea of 2 square metres per tome of fireworks or 10,000 mewres of safety
flse

o The magazme shall have o floor area of 16 square metres per tonne of paper caps or amerces

1 The magarine shall have a floor area of § square metres per tonne of sermant cgg

1 The paper caps or amerees o colowr matches which contam chlorate may be kept under this store house
shall be separated by an mtervening partition wall made of brick. stone or concrete 1o prevent explosion or
fire in the one communicating with the other

k The magazine shall be fitted with lghtoing conducior as por 18 2309,
3. Store Housce for fireworks :

Y The starchouse shall be single storied buitlding with 23 coptimetres thick walls buih of brck or stone merntar,
orconerete and roof of 13 centimetres thick RCC,

(21 The storchouse shall mainiaim open safery distnee of 3 metres on all sides. which shall be protected by
LE metres high boundary wall or tenging.

(3} The storchouse shall have g foor areu o not fess than 12 square metres and not more than 40 square metres
for storage of Tireworks.,

3 The door of storchouse shall be made of wood or other sintahle migtenals and open cubwards {1 shanter door
ts provided. there shall be hinges provided at the top of the shutter doer te lovk the shutier feaf in apen
;“srxi?‘iz’ét?.

specification 4: Specification for a road van for carriage of explosives,
Part - H{Generad)

{1} Adrspace between body and cab. - A clear space of at least fifteen centimetres shall be left benween the body
andd cab.

{25 Drver'scab.—The cab sholl be Gtted and covered externally with 0.9 {4 mittunewes alumimiom sheeting. The
wood ifused shall be treated as 1o render it non-flanumable,

{3 Cab-doors shall be fitted having windows of non-splinter type glass,

(41 Wind soreen A substantially framed wind-serees shall be fned with the portion o Bront of the dovers
seat piveted on strong brass guadrans for opening.
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List of Licences Granted in LE § -> Form24, Explosives Rules, 2008, in State Bihar, District All,
As on dated 21-Oct-2022
(Permanent Licenses Issued by PESO to Permanent Fire Cracker Retailers)

——— Date of "
s o | g Spremises | Capacit | Ot |G | curen
No/| licence : Name and Address {Correspondance) ) P Of , t
No . {Promises y Licenc | Z1°®" | Status
' ’ (DocKey) Address) = e ;
1 18 E/ECIBI247 [MD RIZWAN Survey Nb. - Chorsa | 08-09- | 31.03- | Valid
VITGEX |1 Khajekalan{Satgharwa) Macharhatta Asho [220 Plot Crackers | 1987 2023
(E18085) k Rajpath; Patna City no. 509 Holno 18 | andlor
PATNA, Bihar - B0O0OS ! Sparkiers
Khajekalon Patna | - 1200
ol Kg., Fire
PATNA, Bihar - Works -
300 Kg
2 IMA EEC/BIZ24! |Sardush Atishbazi Khasra No, - Chorsa | 24-04- | 31-03- | Vvaly
8 Sartesh Kumar, Clo Janardan P, Gupta, 1607 608 Khata Crackers | 2013 2423
{E72210) Ward No.19, Karpuri Chowk, Madhepurs |97 Madhepura amiion
MADHEPURA, Bihar - 852113 WARDIME PR A Sparkiers
Bihar - 852113 - 4200
Kg., Firg
Warks -
300 Kg
3 B EECHE24) (Mohd Rizwen MWs. JAWal 8TORES Plot No, - 480 Criorsa | 03-04. | 3103 Yiahd
19438 |2 ACMACHCHARAHATTA PO - KHAJEKALAN Crackers | 1991 2023
X (E1806 KHAJEKALAN, Patia ity BATNA, Bitar - andine
PATNA, Bihar - BO000E Sparkiers
- 1200
Kg., Fue
Works -
300 Kg.
4 |BI- E/EC/BI24/ |Mohd. RIZWAN Plot No. - Chorsa | 07-05. | 31.08- | Vand
1788/ 13 NAWAB MANZIL, KHAJEKALAN GHAT  |2743,2852(P). Crackers | 1967- | 2023
X {E18077)  [ROAD, Patna city Khajekalan Ghat | andior
PATNA, Bihar - BOOODS Road Sparklers
PATNA, Binar - ~ 1200
Kg. Fue
Works -
300 Kg ]
£ IMNA CACEN24: | Decoration Mahal Khasa No - Chorsa | 1410 | 3103 | Vabd
g Katki Bazar, Tower Chak, Darbhanga 5886{L)) T8YTN) | Crackers | 2014 2024
(E83012) DARBHANGA, Bihar - 846004 Sripur andfor
Bahatlurpur Bparkiers
Iathipatt - 1200
DARBHAMGA Kyg.. Fire
Bihar - B48004 Vi
300 #e

o
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Noise Standards for Fire-crackers

(The Noise standards for fire-crackers were notified by the Environment
(Protection) (Second Amendment) Rules, 1999 vide G.S.R.682(E), dated the
5" October, 1999 and inserted as serial no. 89 of Schedule | of the
Environment (Protection) Rules, 1986. Subsequently these Rules were
amended by the Environment (Protection) Second Amendment Rules, 2006
vide G.S.R. 640(E), dated the 16" October, 2006, under the Environment
(Protection) Act, 1986)

A. (1) The manufacture, sale or use of fire-crackers generating noise level
exceeding 125 dB(Al) or 145 dB(C), at 4 meters distance from the
point of bursting shall be prohibited.

{it) For individual fire-cracker constituting the series (joined fire-
crackers), the above mentioned limit be reduced by 5 log(N) dB,
where N = number of crackers joined together,

B. The broad requirements for measurement of noise from fire-crackers shall
be-

(i) The measurements shall be made on a hard concrete surface of
minimum 5 meter diameter or equivalent.

(i) The measurements shall be made in free field conditions i.e., there
shall not be any reflecting surface upto 15 meter distance from the
point of bursting.

(i) The measurement shall be made with an approved sound level
meter.

C. The Department of Explosives shall ensure implementation of these
standards.

D. The fire-crackers for the purpose of export shall be exempted from the
sub-paragraphs A, B and C above, subject to the compliance of the
following conditions, namely:-

(i) the manufacturer shall have an export order;

(it the fire-crackers shall conform to the level prescribed in the country
to which it is exported;

(i) they shall have a different packing colour code, and

A
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(iv)  there shall be a declaration on the box “not for sale in India” or “only
for export in other countries.”

Note: dB(Al): A-weighted impulse Sound Pressure Level in decibel
dB(C)pr: C-weighted Peak Sound Pressure Level in decibel.”

(0*4\/
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uRaed, I st 'Y foveed | R dift vedwifig ar
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ITFA-1V Part 1| Sooiad 81 H&0 &Y @
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AT 3 |

3. | onfcrerarell vd gerdl & faml g g Bl | et R gaimeR)
ga[ T yRrem Rrgee Frammadd), 1oss
(Blhar Shops and Establishments Rules, 1955) ®
UIuEl ® d8d wetw fem wemes 9@
eI BT erfant 2

4. | Uera FmioT Bg wRE A, 1948 | Wafo wRE Mg
@ URI—6 & T Ufod SR fIael,

1950 & 99 4 ©d 5 & TBT BRGMT
i’gﬁ’s‘f&f (Factory License) UT&l &RT Afard
|

5. |fawples fow, 2008 @& oBd faples o7 | gear SU-Agd
fefy Aol A fwpes @ @ @ ﬁ‘ﬂ’ (PatnaSubClrc e)
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Digha, Patna- (Bihar) -800025
(0612)2565913 2565914,
Email- cepatna@explosives.gov.in
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DT YA, YSR A HlO S9aT / Gere
 WHY TR W are wifAe e
SUIR, 919 Sfe & WHar | raid
BT B |

15.
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vd A #) SfErt U Wi g e
¥ - R &% ¥ Rl yer @
Y YTRIT BREHT Faerd F8l & @
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